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O R D E R  
[O R A L] 

 
 
Delivered by Hon’ble Mr. Anand Mathur, Member (A): - 

 
Mr. Amit Gupta, Learned A.A.G. submits that he had sought 

instruction from the respondents department. He was informed by the 

Principal Secretary, Public Works (R&B) Department that they were not 

aware of the direction of the Hon’ble Tribunal, and the department will be 

withdrawing the order of suspension in 2 or 3 days.  

2. Looking to the submission and undertaking given by the 

learned A.A.G., learned counsel for the applicant submits that he has no 

objection if the O.A. is consigned to recall with liberty to revive the O.A. if 

the commitment given at the bar is not fulfilled.   

3. O.A. is dismissed as withdrawn. No costs. 

 

 (ANAND MATHUR.)  (RAKESH SAGAR JAIN) 
   MEMBER (A) MEMBER (J) 
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